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1. The Union of India represented by

the Secretary to Government
Ministry of Defence, New DRelhi

- 2. The Controller General of Defence

Accounts, West Block-v, Re K. Puram ’
New Delhi .

(Navy), Koeo 1"Corporaté Road, = .=
Bombey-JQ_and

4. The Dy. Controller cf Defence
Accounts (Navy), Area Accounts

Office, Naval Base, Cochin-4 ReSpondents
M/se. Ke Usha’& Counsel for the
' Mathew George Vadakkel applicant
"Mre Te Pe Me Ibrahim Khan, ACGSC Counsel for the
- o ‘respondents:
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HON'BLE SHRI Ne. V. KRISHNAN, ADMINISTRATIVE MEMBER

This application is directed against the tranefer

' of the applicant to Bangalore by Annexure-IV order dated

13.3.1989. During the course of the proceedings- it was

submitted by the counsel of the applicant that even if



- 2 -

a transfer was necessary it was not essential to

" ‘transfer the applicant to Bangalore as vacancies were

~available in Kerala itselfe.

2. The respondénts were givenAan opportunity

to verify whether such isvthe case and whether in
that event the applicaht can be acCommOdéted in any
oﬁﬁep vacaﬁcieé in Kerala. The applicant however
was‘keen‘on the one vacancy in SNLA, Alwaye.

3. When the case came up for final hearing

teday, the counsel for the respondents submitted on

7

‘the basis of information received by him,that one
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vacancy that had arisen/had already been filled,'

though the applicant seems to doubt this positione.
“—pbaleq

It is also established that 2 few vacsncies have

recently been reported in the PAO (ORs ), Cannannore.

As Cannannore is also one of the choice stations of

the applicant, and as vacancy has arisen there; the

réspondehts stated that the applicant can be

accommodated in the PAQO{ORs) Canna&nnoree.

b : In view of the statement of the counsel for

bob

respondents, there is nothing remains in this case.

In the circmmétances,'we close the case with the

- following direétionss

(i) The respondents should transfer the
applicant ‘to PAO(QRS), Cannannore

after cancelling the impugned order:
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(11) éefore doing so, respondgnts shpu}d‘
+wverify egain as,£o wheﬁher & vacancy is
dxisting at_Alwaye'as:sti;l averred by
the counsel for the applicant'and if
there is one, thé réSpdndénts shoulé
consider the‘applicant for transfer to that
pésﬁ at'Alwaye.
5 »1 Thé appliqation is diSpoSed of Wiéh the
afbresaid diréction
N ek =
Q_QO

! (N. Dharmadan) ‘27' ~ (Ne. V. Krishnan)
Judicial Member ‘ Administrative Member

kmn



